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issue No Objection Certificate to various projects is false, frivolous, and
vexatious. | submit that the Respondent No. 2 is empowered under
Section 14& 15 of the KTCP Act, to provide permission and
commencement certificate for change in land use. I submit that however if
such a land is a agricultural land, then the Deputy Commissioner,
Bengaluru Urban District, is the appropriate authority to grant permission
for Ihnd dfvmhn I submit that on the request of the Deputy




35.

36.

Certificate for establishing petrol bunk. 1 submit that the averment in the
paragraph under reply that the Respondent No. 2 misconstrued the TGR
2003 Notification is false and baseless. I submit that the classification

made by the Respondent No. 2 is in furtherance to the TGR 2003
Notification,

Reply to Para No. 9: The averments made in the paragraph under reply is
hereby denied as being false, frivolous, and vexatious. 1 submit that the
Appellant is put to strict proof of the same. I submit that the application
dated 30.05.2020, said to have been submitted by the Appellant herein is
not with the Respondent No. 2. I submit that the Appellant did not even
produce the said application before this Hon’ble Court. I submit that it
appears the Appellant has preferred an application of the same date with
the Deputy Commissioner, Bengaluru Urban District, seeking land
diversion for using the Appellant’s Land for other purposes than
agriculture. I submit that the Respondent No. 2 has only provided an
opinion to the Deputy Commissioner, Ben galuru Urban District, about the

classification of the Appellant’s Land, and the Deputy Commissioner,
Bengaluru Urban District, has to take a final decision on the Appellant’s

application. I submit that 0. 2 has applied the TGR 2003
Notification strictly

‘paragraph under reply
intent of the ‘I‘GR 2003












